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paging is given to this part, in ordkr that ~

MAV be PILED AS A SEPARATE COMPILATION
i

PART IV
Regulations Orders, Notifications and Rules, of the Government of 

Into, of the Government of Bihar, and of the High Court 
Papers extracted from the Gazette ot India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps

i

DEPAR™ENT 0F supply and transport
NOTIFICATION 

The 21st August 1943

No. G599-S.T.—The following notification issued by the 
Government of India in the Department, Industries and 
Civil Supplies is republished for general information.

By order of the Governor 
B. MUKERJI

Deputy Secretary to Government 

Prices and Supplies

HOME DEPARTMENT 
NOTIFICATION 

The 21st August 1943
No. 2676-C.—The following notification by the Govern

ment of the United Provinces is republished for general 
information.

i

By order of the Governor 
0. BOWSTEAD 

Chief Secretary to Government 
HOME DEPARTMENT (POLICE) 

Miscellaneous
■ > Lucknow, 12th August 1943
No. 87I-Z/VIII-994-1948—In exercise of the powers 

conferred by section 99-A of the Criminal Procedure Code 
the Governor is pleased to declare 'the book in Hindi enti- 

NTo. C. S. 62/43—In exercise of the powers conferred tied “Jain Dandanam” (pages SI) written by Pt. Bhag- 
by clause (b) of sub-rule (2) of Rule 81 of the Defence of wata-Charya Shastri, a resident of village Majhra within 
India Rules, the Central Government is pleased to direct the territory of Jaso State (Central India), published by-
that the following further amendment shall be made in the Pt. Ram Kirpaloji of village Richhol within the territory of
notification of the Government of India in the Department the same State in Central India, and printed by Nagri • 
Of Commerce, No. P. & S. C. 230/42, dated the 14th July Press, Daraganj, Prayag (Allahabad), every copy thereof
1942, as amended by their Notification No. P. & and all other documents containing copies, reprints and
S. C. 230/42, dated the 17th December 1942, namely: — translations of, or extracts from, the said document, for-

For the Table annexed to the said notification, the feited to His Majesty, on the ground that the said book 
following Table shall be substituted, namely— contains matter the publication of which is punishable

under section 295-A of the Indian Penal Code.

New Delhi; 23rd July 1943

Table By order 
D. S. BARRON

SecretarySerial Kind and quality of 
No. lac

Maximum price per 
maund of S2 2/7 lb3. „

Place

(4)(1) COMMERCE AND LABOUR DEPARTMENT
NOTIFICATIONS 

The 20th August 1943
No. 17779-001?!. (G).—The following notifications of the 

Government of India in the Department of Commerce is 
republished for general information.

(3)’ (2)

Rs. 71
Such price as the Pro

vincial Govt, may 
determine having re
gard to the normal 
relation between the 
prices at such place 
and at Calcutta.

Such prices as the Pro
vincial Govt, 
determine having re
gard to the normal 
relation between the 
prices of such kind or 
quality of lac and 
Shellac T. N.

Rs. G3

Calcutta . . 
Any _ othor 
place.

1 ! Shellac T. N.
2 Shellac T. N.

By order of the Governor 
W. W. DALZIEL

Secretary to Government
Registration of Accountant 

New Delhi, 10th July 1943
No. 7-A (5)/43—In pursuance of rule 34 of the Auditor’s 

Certificates Rules, 1932, the names of candidates who have 
been declared successful in the First Examination held 
under these rules in April 1943, are hereby published for 
general information :—

Calcutta and 
any other 
place.

Any quality of but
ton lac, garnet lac 
or Shellac other 
than Shellac T. N.

3
may

Calcutta . .4 Genuine Kusmi 
Seedlac 3% No. 1 
Quality.

Genuine Kusmi sood- 
lac 370 No. 2 Qua
lity.

Fine Baisakhi seed
lac r/o-

Good Baisakhi Soed- 
lac under 5°/0-

Ordinary Baisakhi 
Seedlac 5/7°/0.

Any of the kinds or 
qualities specified 
in sorial Nos. 4 
to 8.

Serial
No.

NameRoll No.
Rs. 64- 1S8 Abraham, Kuruvilia 

245 Aiy.-r, P. R. NecUkanta
2 Akali, Holasingh Jcoosingh
3 Arora, Gaja Dhar

307 Atmaraman, Balarama 
278 Audimoorthy Dupagunta Subramanya Iyer 
274 Ayyar, H. Ramachmdra 
161 Bardi, Jal Kaikhushroo 
59 Bhaduri, Rirendra Nath 

157 Bhaimia, Yusuf Ibrahim 
322 Bhatta-haryya, Nalini Kanta 
165 Billimoria, Jal Shapoorjoo 
190 Chacko, Jacob 

12 Chandha Tilak Raj
Da al, Homi Eiuchshaw 
Dalai, Kunjvihari Ramanlal 

167 Dosai, Ramesh?handra Dahyabhai 
Dhurandhar Vishnu Jagannnth 
Gaitondo, Ramachandra Vithal 

62 Ghose, Ramendra Nath
Chadalavad

Do.5 1
2
3Rs. 586 Do. 4
5Rs. 657 Do. 6
7Rs. 538 Do. 8
9as the Pro- 

Government
9 Such price 

vincial 
may determine, having 
regard to the normal 
relation between the 
prices of the kind or 
quality of Socdlac 
concerned at such place 
and at Calcutta.

Any place 
other than 
Calcutta.

10
11
12
13
14

16615
16216

17
17018
13719

20 298 Crnanaraufchyam,
139 Gurjar, Hari KrishnaM. S. A. HYDARI 

Secretary to the Government of India
21
22
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153 The 20th August 1943
No 17782-Com.(C).-The following no«fieati 

Government of India m the. Finance Depart of ^
Revenues) is republished* for general information.'

By oraer 0f the r
W. W. DAt§>,

Secretary to Gove2h 
Central Excises r,l1fle

Simla, 17th July 19-L3
Vn 19—In exercise of the powers conferred by SPr,f. 

of the Matches (Excise Duty) Act, 19?,4 (XVI of ig34)°» 
Central Government is pleased to prohibit absolutely r 
brin-in- of matches into British Tndia from the torritL ha 

Lunawada State in the Baroda and the Gujarat s7-r,f 
Agency with effect from the 19th July 1943. lates

Serial
No.

NameRoll No.

36 Hameed, S. M.
Hashmi Mohammad Wafa Kasui 
Homavazir, D-rabashah Jamshedji 

114 Kamath, Mooiky Raghnram 
266 Kannan. S.
£04 Kapadia, Ramanlal Dalubhai 

24 Kapoor, Nathu Ram 
184 Kasbabar, Sbant-aram Bhawanicao 
117 Khadilkar, Purushottam Damodat 
42 Krioal Chand 

236 Krishnamurthi, T. N.
55 Law, Krishna Chandra 
22 Madan, Tej Bhan 

152 Mahcrnosh, Parasha Hormasji 
20 Malhofra, Jqbal Nath e
33 Maltani, Sugnoroal Dayaram 
17 Mehra Sntya Pal 
26 Mehta, Rajandera Kumar 

146 Merchant, * attanshaw Darabshaw 
52 Mitra, Nirmal Chandra 

347 Mody, Chimanlal Tribhuvandas
209 Mody, Cooverji Sbavaksha 
116 Mohamad, Allah Dit-ta
19 Mohammad Hussain.(Chaudhury)
90 *Mukhurji, Prasanta Kumar 

318 Munjal, Chandar Parkash
210 Naralkar, Bal Narayan
211 Narasimhimurthy, B. V.
212 Oorarigar. Jal Byramshaw 
214 Palekar, Ganpat Mahablechwar 
1C9 Patel, Raojibhni Bhrilalbhai

44 Paulk Herbert George 
218 Pawri, Jal Ru-tomji 
25 Puri, C-haram Vir 

7 Pursh Uttum
277 Rajan. Soolamangalam Thyagarejan Soundara 
255 Ramakrishna, Rengakrishna Anantha
299 Ramaswami, Rengasvrami 
233 Ramns^amy P. C.
257 Ramiah, Harihraiyer
300 Rao, Pesur Venkateswara 
263 Rao, Guzzari Narayana
242 Rao, Immaneni, Nagabhushana 
280 Rao, P. N. Raghavendra 
239 Reddy, Oja la Dasaradharami 
2°4 Rengan, Srinivasa 
235 Saranjame, Purushottam Nngesh 
250 Sastry, Tangirala Ramaswami 
2‘~S Satyanarayana. Garimella 
3C3 Satyanarayaniah, K. M.
53 Sen. Sudhindra Mohan 

104 Shah, Vijaykumar Khodidas 
223 Shetty, Marakada Prathap Chandra 
120 Shroft, Behram Nowroji 

21 *Shyam, Himatsingh Utfcam Singh 
2S5 Sivaramakrishnan, Ayalur Krishnan 

8 Furi Sarah P.
115 Tembc. Vishwanath Krishna 

29 Yahi, Pyare Lall 
286 Vaidyanathan Gourisankar 
308 Venkofcaraman, Vedam 
238 Visvanathan, Panchapakesa 
232 Viswanathan, P. R.
187 Wadia. Phiroze Rustomji

♦Passed with distinction

23
31924
20225

26
27 at 

t̂28
29
30

731
32
S3
84
35 the36
37 K. G. JACOB 

Dy. Secy, to the Govt. 
The 20th August 1943

33
39 °/ India40
41 No. 17801—Com. -10 / 4 3 -Com. (C). The fon 

notifications and resolution, issued by the Government 1 
India, Department of Commerce, -are republished ^ 
general information. , -

By order of the Govc
w. w. dalziel

Secretary to Government 
War Risks Insurance 

New Delhi, 5th June 1943
No. 24-W.R.I.(F)/43—In pursuance of sub-rule (2) o£v 

rule 14 of the War Bisks (Factories') Insurance Bule$^ 
1942, the Central Government is pleased to direct that 
the following further amendment shall be made in the 
list of recognised Loss Assessors, published with the noti
fication of the Government of India in the Department of 
Commerce, No. 8-W.R.I.(F)/42, dated the 9th May 1942, 
namely : —

To the said List, the following entries shall be added, 
namely : —

155. Mr. B. C. Lester, C/o Huldibari Tea Estate, 
Binnaguri Post Office, Duars.

156. Mr. W. S. Stewell, C/o Malangi Tea Estate, 
Hasimara Post Office. Duars.

157. Mr. D. Napier, C/o New Chumta Tea Estate, New 
Chumta Post Office, via Sukna, D. H. By.

158. Mr. J. A. D. Wilkins, C/o Pussimbing Tea Estate, 
Ghoom Post Office, D. H. Rly.

159. Mr. B. Boss, C/o Beech Tea Estate, Hasimara 
Post Office, Jalpaiguri.

160. Mr.. C. G. Smyth, G/o Satali Tea Estate, Hasimara
i HQi ( )mr*P I JllOVC

161. Mr.’N. H. Dinnin, C/o Belgachi Tea Estate, 
Panighatta Post Office, via* Silliguri, E. B. By.

162. Mr. T. A. Baldry, C/o Turnsong Tea Estate. 
Marvbong Post Office, via Darjeeling, D. PI. By.

163. Mr. D. A. C. Barren, C/o Teesta Valley Tea Estate, 
Rungli Rungliot Post Office, North Bengal.

164. Mr. S. W. Powell, C/o Dekhari Tea Estate, Bajn1012 
Post Office.

165. Mr. B. B. P. MTntyre, C/o Teloijan Tea Compaq 
limited, Moran Post Office, Assam.

1G6. Mr. E. B. Sim, C/o Jorehaut Tea Compaq 
Limited, Cinnam'ara Post Office, Moriani, Assam.

167. Mr. W. C. Cronhelm, C/o Singlo Tea Compart 
Limited, Jaboka Division, Sonari Post Office, Assam.

16S. Mr. A. H. Dawkins, C/o East India Tea Compaq 
Limited, Duflating Division, Titabar Post Office, Assam-

169. Mr. C. B. W. Ashfield Behubor Tea Estate 
Behubor Post Office, Assam.

170. Mr. W. T. Brodie, C/o Borahi Tea Com pa11- 
Limited, Sonari Post Office, Assam.

171. Mr. P. C. Casebourne, C/o Doom Dooma Tea £°I!‘
panv Limited, Doom Dooma Post Office, Assam. :

172. Mr. R. H. S. Oliver, C/o Mileng Estate, Nakac
Post Office, Assam. ’ ^

1<3. Mr. F. Woolley-Smith, C/o Tingri Tea ComPa' 
Limited, Hoogrijan Post Office, Assam.

1/4. Mr. A. C. Hope, C/o Dahingeapar Tea 
Mariani Post Office, Assam.

175. Mr. M. Irving, C/o Gungaram Tea 
Baghdogra Post Office, Siliguri.

176. Mr. J. G. Rae, C/o Dessai and Parbuttia
Company Limited, Mariani Post Office, Assam. pv

177. Mr. B. A. Crampton, C/o Bordubi Tea Com? 
Limited, Doom Dooma Post Office, Assam.

1<8. Mr. B. I. Barry, 'C/o Bishnauth Tea Con1 
Limited, Pertabghur, Sootea Post Office, Assam.

42
43
44
45
46
47 ernor4S
49
50
51
52
53
54
55
56
57
53
59
60
01
62
63
64
65
65 . .
67
68
69
70
71
i-.i

73
74
75
76
77
73
79
30
81 /
P2
83
S4
S5
S6

K. G. AMBAGAOKAR 
Deputy Secretary

Registration of Accountants 
New Delhi, 17th July 1943

No. 7-A (6)/43—In pursuance of rule 34 of the Auditor’s 
Certificates Rules, 1932, the names of candidates who have 
been declared successful in the Final Examination held 
under these rules in April 1943 are hereby published for 
general information :—
Serial Roll 

No. No.
Serial Roll 
No. No.Name Name

20 80 Kumar, K. C.
21 17 Mehta, R. M.

36 Mistry, J. J.
94 Mitra, B. N.

24 145 Narasimhan, R.
25 113 PhilJipos6, A.
26 112 Raghavan,K.
27 7 Raiji, V. N.
2S 109 Ramakrisbnan, R.
29 41 Randcria, B. C.
30 61 Rudra, R. >7.
81 75 Saha, H. K.
82 1 Sathe, S. G.
83 50 Shah, R. B.
34 63 Sen, Arun Kumar
3:> 66 Sen, D. r.
36 114 Sthanumoorthv S
37 150 Surana, P. S.* '
33 42 Tadvalkar, M. K.
S9 131 Venkataraman, M. R.

E. J. PRINGLE 
Deputy Secretary

1 64 Bandopadhavay, R.
2 149 1 bargava, M. G.
3 141 Bhatnagar, C. S.
4 3l Chandrasekharan, K. K. 23
5 20 Chanduwadia, J. S.
6 53 Chalterjee, M.
7 85 De, Haraprasad
8 84 De Sitanath
9 43 Desai, N. Ramanlal

30 130 Dhawan, S.N.
It 10 Dotivala, M. H.
12 72 Dufct, A. K.
19 54 Ganguly, S. K.
14 135 Gupta, S. P.
15 14C Hashmi, Mohammad

1 r iza Rasul.
16 12 Kapadia, K. M.
17 44 Kapadia, P. L.
18 "35 Kapur, S. C.
19 142 Khanna, K. C.

22

Est*te'. 

Est^-

art

I

i
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vfr N. Dawson, C/o Borelii Tea rnrmT^^^==:====::::==========
l, Phulbarie Division, Balipara Post Office, TezporT ^ *■ F. King C/o -i, ------

. 1 ' Dnsukia Post Office Urn- 'JlllaPukr‘ Tea Estate
' Visaf-w. D 0. Hodson, O/o Eastern Assam T». n 222. Mr R r n?per Assam.. aCe’18 United, Chabua Post Office, Assam. “ °0m' ^ Office, Assam. ***’ C/o Dirai Tea Estate, Moran

Mr. J- ^ Storrie, C/o Lackatoorah Tea Estate r* ^r- G. GodseJJ c/n tv
> post Office. ’’ Doom Dooma Post Office' \J D.guiturrung Tea Estate,

il >by11!® Mr C. w. Morley. C/o Koomber Tea p(. 224. Mr. R Kw' As,sam'
,lb.bhir Post Office, Onohar. Estate’ Monaeherra Post Office^acht’ C,'° Koyah Tea-Estate,

K“S,bMr. T. A. Everard, C/o Doloo Tea Estate r* l 225' Mr. W H MMtt, V-, ^
^ Office, Cachar. Estate’ Dalu Chinchona Association T? ,' ,C/« Darjeeling Tea and

%, Mr. P- Trinkle, C/o Dholai Tea Estate, Kukichara °fflce’ 1X H- ' ’ Ru"gli RunSIiot Po5t
-r. f Office, Cachar. " 220. Mr. C. T Irwin ru -m , .
T%. Mr. N. Mackenzie C/o Roopacherra Tea Company Ha“ P°st Office, Dua’rs. 1 
limited, Vemerpur Post Office, Cachar. y ~27- Mr- H- St. J. Morrison

186. Mr. G. McIntosh C/o Hantapara Tea Estate, 0StT?ffice’ I)ooars-
iTnnfnDara Post Office, Jalpaigun. Mr. E. G. L \Y>hh p/n -p;, • m « .*iS7. Mr. J. J* C. Watson, C/o Gandrapara Tea Estate B^glJrri Post 0ffice> Dooari ' agUn ** Estate’ 
Banarhat Post Office, Jalpaiguri. * ’ Mr. F. M. Anderson, C/o Hattichem Tea

183. Mr. A. L. Parnell, C/o Halmirah Tea Company Sl|c^ar -^osfc Office, Cachar. 
limited, Golaghat Post Office. Assam. - 230. Mr. I. D. Stephens, C/o Kalline Tea

i 189. Mr. A. Simmonds, C/o Orangajuli Tea Estate K^n ^rosfc Office, Cachar.
, pauerihat Post Office, Assam. ’ Mr F. N. Gamble, C/o Banarhat Tea Company

190. Mr. W in. Cullen, C/o Bidyanagar Tea Estate, PosfcOffice. E. B. By. Central Dooars’.
pullobcherra lost Office, Svlliet. 7." , "Jr- 0. A. L. Burton, C/o Kodala Tea Estate,

191. Mr. W. T. Sturrock, C/o Jetinga Valley Tea Post 0frice> Chittagong.
Estate, Damcherra Post Office, Cachar. ..p™* M,r‘ A- .$• Macwhirter, C/o Cinnatolliah

. 192. Mr. J. Forbes, C/o AlJynugger Tea Estate, Sham- o?/\V01n Likhimpur Post Office, Assam.
■ shernagar Post Office, Svlhet. -34. Mr. B. N. Grees, C/o Lopchu Tea Estate,

103. Mr. J. C. -.Henderson, C/o Banicherra Tea Estate, 1 ^ 0^, DarjeeHng.
Sailihat Post Office, Dam Dim, B. & A. By. n ‘jd0’ lVlr* C- B- Alexander, C/o The Corramore Tea

194. Mr. A. G. Brown, C/o Hahaipatha Tea Estate, ,™Pan/r’ L>mited, Hatigarh Post Office, Darning.
Mai Post Office, Dooars. 236. Mi. G. Gordon, C/o Deundi, Tea Estate, Shaista-
‘ 195. Mr. J. W. McKenzie. C/o Sungmu Tea Company ga?LP°J? 0ffivce’ t B‘ R£; _ .
Limited, Nagri Spur Post Office, via Sonada, D. H. Blv. , . A* 2/c Inngmara Tea Company

190. Mr. B. H. Kerauson, O/o Leesh River Tea Estate, Dwarbuncl Post °ffico. Cachar
Mans Hat Post Office, Jalpaiguri. H , v\°nr ’■ C''°M°™'khal- Tea

197. Mr. J. E. Boyd, C/o Banicherra Tea Estate, M°on °p 'f Carcpll!U'v , ,
Sailihat, Post Office, B & A. Rlv. Pn! ri a ’ W° Tea Estate* D,kom
p To?1'- 's f t DftUter’ C/° ‘ Butlma Tea Estate’ Juri 240 Mr ’ .rikene, C/o Jainti Tea Estate, Hatipotha 
Post Office, bylhet. _ . . rr Post Office, Eastern Dooars,

199. Mr. G. It. ^“Ston, C/o Bundapam Tea 241. Mr. C. Mackessack, C/o Hnpjan Purbot
hstate, Banarhat Post Office, Dooars, Jalpaigun. _ Estate, Nnherkatia Post Office, Assam.

200. Mr. A. C. Ricketts, C/o laipoo Tea Association, 242. Mr. Gee, Mackerron, C/o Kuturi Tea Estate,
Bagihdogra Post Office, D H Ely., North Bengal. Jakhlabandlia Post Office, Assam.

201. Mr. F. -J, Durnford, O/o Ging Tea Estate, Lebong 243. Mr. M. H. Burton, C/o Salem Tea Estate, Halem
Post. Office, North Bengal. post Office, Assam.

202. Mr. J. Mackie, C/o Chalouni Tea Estate Matelli , 244 Mr ’ p q Marsh C/o Phoobsering Tea Estate,
Post Office, Jalpaiguri Lebong Post Office. Darjeeling.

203. Mr. E. W. Hughes, C/o New Glencos Tea Estate, 245 Mr. W. E. Legge, C/o Kaliineeharra, Kalain, Post
Mai Post Office, Dooars. \. Office, Cachar.

204. Mr. M. Eraser, C/o Hope Tea Estate, JSagrakata 246 Mr H T Dominy, C/o Binnakandv, Binnakandy
Post Office, Jalpaiguri. Post Office, Cachar.

205. Mr. W. Stewart, C/o Tirnhannah lea Estate, 247. Mr. O. F. Hamilton, C/o Endogram, Kumbhir
Panighatta Post Office, Bagdogra, D. H. Ely. Posfc Qffice> Cachar.

• 206. Mr. J. T. Young, C/o Newlands lea Esta e, 248. Mr. Wm. P. Archibeld, C/o Derby, Derby Post
Newlands Post Office, Jalpaiguri. Office, Cachar.

207. Mr. D. H. Barnes. C/o Ohuapora Tea Estate, 249 Mr> Ct> Webb, C/o Tilkah. Lakhipur Post
Chuapara Post Office, Duars. Office, Cachar.

208. Mr. B. Trotter, C/o Selimbong Tea Estate, Kagri 2qq ]vir. E. W. Bishop, C/o Lungla, Langla Post
Spur Post Office, via Sonada, D. H. Ely. , Office, Sylhet.

209. Mr. W. Hemw, C/o Empire of India and oeyion 2-4 ^ p Godwin Smigh, C/o Shumshernugger,
Tea Company, Limited, Barjuli Post Office^ Assam. Shumshemugger Post Office, Sylhet.

210. Mr. M. D. Jalan, C/o Dinjoye Tea Estate, Chabua 252> Mr. G. Kydd, C/o Longai and Chandkhira,
^ost Office, Assam. - m -p Chandkhira Post Office, Sylhet.

211. Mr. A. D. McWilliam, C/o Balipara Tea Estate, 253 Mr q r Hughes,] C/o Pathini, Chandkhira Post
Lokra Post Office, Assam. ^ r Office, Sylhet. . ‘

212. Mr. C. E. C. Chandler, O/o Pabbojan lea tom* 254. Mr. D. B. Livingstone, C/o Hattikhira, Chand-
Pany, Limited. Barahapjan Post Office, Assam. khira Post Office, Sylhet.

213. Bai Upendrolal Bay Bahadur C/o Indian Mer- 255. Mr. H. Sinclair, C/o Parbutpore, Langla Post

*gf4rr? sr«i- **■■-***■« om. <v «««*»»»•
C/o Moriclhov To Estate, Goj«- gfj p. M.oJ, CMMmtan. Chondpus

5.rCrfj?,“.£”"5C/oS«!ki.ting Too Estate, M, Tltebo, Post
0rjan Post Office, Assam.
f218- Mr. J. B. Melville, 
vt°kujan Post Office, Assam.

Ti^‘ ^r* J* T*- Harper, C/o 
aKong p0Sfc Office, Assam.

r2a°. Mr. S. A. Pearson, C/o Dewan 
061 Offioo, Cachar.

159179.
imited

181-

Tea Estate,

C/o Demdima Teta Estate,

Estate,

Tail

Lepchui

Tea

Office, Assam.
260. Mr. H. L. Shaw, O/o Methoni, Bokakhat Post 

Office, Assam.261. Mr. W. G. Cherry, C/o Panbo.rry, Gotganga Post 
Office, Assam.

262. Mr. E. Buchanan, C/o Bokakhat, Bokakhat Post 
Office, Assam.

C/o Bukhial Tea Estate, 

Tinkong Tea Estate,
I.

Tea Estate, Dewan
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160 in sub-rule (2) the words “with 
‘ of the quarter m which they(b)263. Mr. R. \V. B Pigot, O/o Khonges, Rajmai Post

. c, Cronhdm, C/o Sonabheel, Bindukurl omitted (8) for the words “with effec(,

Sopakati begmnmg of ^ “^u^tesubE(tituted.

o " -RiiIp 11 shall be re-numbered as sub-rule n\
C/o Marangi Letekujan Post - {he {ollowiug sub-rule shall be added, „ 1

, ,, t wo, Where the amount determined m accord™ ly :-
Bal.oara lost ‘g fullv recovered the Government Agent 116 With

it i- T ,w,h Po«t the amount has been paid shall, as soon as Possible S 
Ilabi, LaUah lost t> recoven-. send the requisite application forins t aIt<*

defaulter for' completion and return. A policy 0l: ° %
meutarv policy in respect of the property eonjg1*;

„ ... ,p..r ,.CCOrdirn- as the recovery is m respect of non-insu■ Badlip'U rusC undei-insurance shall be issued by the Governing?1 * 
receipt of the application correctly made out in’ac * 

once with the prescribed form and that policy shall 
made out to take effect from the date the amount was fu]jG
recovered.” . ^

3. To rule 14 the following sub-rule shall be added
. namely : —

“(4) If the claim is proved to she satisfaction 0f \v 
Central Government a payment order in favour of n'|

, Bailihnt Pose Office, claimant will be issued through the Government Agent 0,,
. . a date fixed in accordance with rule 19 except where pa{,

J 276°M r \ V Bishop. C/o Xva Svlee. Xagrakntn Post ment is postponed in pursuance of clause (e) of sub-sect^
• 1 ' " ' (5) of section 3. On receipt of the payment, the claim™*

Office JApa^ f/o Kimmi, Matelli Post shall give a receipt in the Form sot forth in the Sixth
Office.' Jalpaiguri. Se'iedTule *> «!?» Eules'

278. Mr. F. P. Johnson. C/o Cliengmari. Daicnang f- J-n lul®
Post Office, Jaipaunrri. (?) “ su^nde

279 Air T>, T. Thoms. C/o Toorsa, Dalsinglipara Post (i) after the words the provisions of section 5 , u* | 
Office Fast Dooan words “or is destroyed otherwise than by any action or ,

•■>S0 Mr G R. F.ntvvisle. C/o Dalsingpara, Dalsmgpara measure comprised in the expression ‘war risks’ as defined f 
Vosr Office East Dooars. ’ for time being by these Rules’ shall be inserted;

*281. Mr.* 1L* IT. Rankin, C/o Dalmore, Birpara Post „ O'O lor the words “exemption is notified” the word? |
Office Jalpaiguri. “exemption takes effect or, as the case may be, on which :

2S->’ Air H F. Dempster, do Ethelbari Birpara Post tbe factory or premises are destroyed as aforesaid” shall |
Office, Jalpaiguri. be substituted.

283. Mr. T. R. Clark. O.B.E., C/o Salonah Tea Estate,
Salana Post, Oflicp./ Assam.

2Sk Mr. W. H. Davis, , C/o Kondoli Tea Estate,
Kathiatali Post Office. Assam.

'oinarebeginning
Office, Assam.

264. Mr. T. S 
Post Office, Assam.

205. Mr. A. M. Mathieson, C/o Bogabagn,
Post Office, Assam.

206. Mr. F. G. Metcalfe,
Office, Assam.

207. Mr. A. Murdock, C/c Bamgaon 
Office, Assam.

265. Mr. B. S. Wood. C/o Faber
Office. Assam. , . , _ , D#._t

209 Mr. W. J. Leonard, C/o V\ oka. Furkatm-, -('S
Office, Assam. „ . , . , *

270 Mr. R. E. Stephen, C/o Koomtai
Office, Assam.

271. Mr. A.
Darreng PoM.

272. Mr. T.
Office. Assam. .

273. Mr. H. E. Woolmer. C/o Kami. Sapakhati lost
Office, Assam. . .

274. Mr. A. D. Mitchell, C/o Belseri, Darrang-Ponban
Post Office; Assam.

2:5. Mr. A. C. Deck. C/o Sylee

fr,
the

that

C/o Singri, Dhekinjuli onG. Jolmston,
Office,^ Assam.
C\ Waddell. C/o Dessoie, Mariam Post

(b) in sub-rule (3)—
(0 after the-word “issued”, the words “or purported io 

have been issued” shall be inserted ■
O’O Mter the words “as provided in”, the words and 

figuies'“section IS and” shall be inserted.
5. For rule 17 the following shall be substituted, 

namely : —
17. (1) All plant, machinery and materials (being 

materials for use in the production or transmission of 
motive power or in the maintenance of plant and machi
nery or in the construction or re-construction or mainten- 

of factory buildings) appertaining to, or appropriated 
for the purposes of, a factory (being a factory which is 
insurable under the Ordinance) shall, when owned by the 

occupier of the factory, be property insurable- 
under the Ordinance if situated anywhere in British India 
oi hi any territory to which section 17 for the time being ^ 
applies, provided that such plant or machinery or materials 
are not for the time being covered against war risks bv llil 
Overseas Government War Risks Insurance Policy or il 

Managing Manne Insurance Policy whereby they are insured for * 
sum not Jess *h:m their value for the time being and pw 

,, ., ., . ... 7 V1 . . a*so tliafc such plant and machinerv or materials «rC
\av JMilu, oth June 19/3 > ot insurable for the rime being under" the War Risk5

Xo. 2.V\V.R.I.(F)/43—In pursuance of sub-section (1) (Goods; Insurance Ordinance, 1940 (No. JX of 1940). 
of 'section JO of the War Risks (Factories) Insurance M hen a policy has been taken out in accordant
Ordinance, 1942 (Xo. XU of 1942). the Central Govern- with sub-rule (3) of lule 5 in respect of anv works in coup»*‘ 
mem is pleased to authorise all Special Officers. War construction which when completed" will become ;1 
Risks Insurance, who are for the rime beina authorised h-ctory, all plant and machinery appertaining to, or appri).
to exercise powers under action 8 of ihe said Ordinance Plated for Ihe purposes of such works slialf, when owi)^
to exercise powers under section 10 thereof in respect of y owner of the works, be property insurable unckr
’hose areas within their respective jurisdictions under the (he Ordinance if situated anvwhere ir/ British India or ;-!l
said Ordinance. anJ' territory to which section 17 for the time being app*5*

provided that such plant or machinery is not for the tin-1’ 
being covered against war risks by an Overseas Governin'?11

it -• ,r , /T. Powers con- War Risks Insurance Policy o>* a Marine Insurance Pobc-
fi-rrxl bv section J > of the War Risks (Factories) Insur- whe*ohv it ic ^ ' J,unc msuia.noumice Ordinance, 1942 (Xo. XII of 1942), the Central Gov- The tin e bein! n4 " a,? le,ss th'm lts T T '
eminent is pleased to direct that the following further machinery is not insumbTe Tor Mm ..lhat , f Sr

t""ir“,or“' 5^*<**£1 te-cx.-«
I. J•: the said Rules—
1. In rule 5—

*285. Mr. A. W X. Timms, C/o Katalgooric Tea Estate, 
Mariani Post Office, Assam.

*286. Air. T. E. Rogers. O/o Amluckic Tea Estate, 
Alar.ipur Road Post Office.

287. Lt.-Col. Read, I.E., Executive Engineer, Cliitta- 
Zov.y.

283. Air. X. Morrison. C/o Angus Jute Works, Hooghly 
District.

28v). Ah’. IT. R. Harding. C/o Associated Electrical 
Industries (Lidia). Limited. Calcutta.

290. Mr. J. H. Speller, C/o Bengal Telephone Corpora
tion. Limited. Calcutta.

201. Mr. 0. A. Maguire, C/o British Insulated Cables 
Limited. Calcutta.

202. Ala. D. W. Tony, C/c Air Conditioning Corpora
tion. Limited. Calcutta.

*203. Alessrs. Alackintosh Burn Limited.
Agents, Gillanders Arbuthnot and Company, Calcutta.

ance

owner or

/

Xcw JjeVni, 6th June 1043 
Xo. 26-W.RJ. (T)/43-—In exercise of the

f-l yt

tlF
of

0. After rule 17, the following rules shall be add*?'*' 
namely : —

(,) in the second proviso to sub-rule (1). for the words “la In respect of each claim under a poliev the insU^ 
p an and -mchmery wherever, they occur he words .hall bear twenty per cent of the loss or lania-e or 
plant, machinery and materials shall be substituted ; sum specified below whichever is greater -
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'if ** *.» MM of property, *, - ^ . . T--------

<iv& saMMW ,TS eg ^“^portf,. J “b-
B«- claim. . , .. “nd?r .‘he heading Instructions’ —

» of f ? „ insurable, value of the property insured exceeds m t lnstructl0n 1- 
VS If" goo but does not exceed Rs. 15,000 the first ovt» iV?ragraph 1 the words "

Rs- Im of each claim. rxcencled to make insurable
Bs-/fe insurable value of the property insured exceeds bf® adde<L

If ' 000, the first Es. 1,000 of each claim ” ' (“> for Paragraph 2 the
’Payment of compensation under the Scheme shall "“n ■ ,

iad£_? bp U 13 a condition of 'the Scheme that the Insured shall
^ in a case where-the Government exercises the option or‘d1'll!SPeCt °f,eaoh claim twel% cent of the loss

(“L within the liability assumed by it the cost of restor- (Factor,f SUCh S“r ,as is sPecificd >n the War Bisks
r0 1 L property lost or damaged as far as practicable to ■ S) {nsurauce Rules-''
M eoncWion in which it existed before the occurence of wo^i V“i °u 3 ** the "
11 h loss or damage, on such restoration, or, 4 T flua'5 and boundary walls
"J “to. the Government ieetie, to i.fa, plymenl J,
•/instalments during the progress of the works relating (P fn, “ i .7 ~ „ ,the restoration of the property lost or damaged, the be(substituted 8 ’ W°rd

as determined by the° Government "andIt £ - ^ thtwords ‘/-t and machine^”, the words
f'piration of such period after the restoration of the rele- ^hj’hi“cheduk “D”™'aten“ls ShaU be substltuted‘

the faot

- #value "suffered by the property on" such date'whether ^dT
, before or after the termination of the present hostilities figures, symbols and letters "Less 20 per ceu oTthe 

a»d ,n such instalments ,f any, as Government may fix in sum specified in ,-he War Eisks (Factories) Insurance 
rhis benalt • _ , , Rules, whichever is greater” shall be substituted.

Provided that where any payment base£ on the loss in o. After the Sixth Schedule, the following Schedule shall 
value suffered by the property is postponed to a date later be inserted, namely : — 
than one year from the termination of the present hostili
ties, simple interest at the rate of two per cent per 
from fclie expiry of the said one year shall be paid on the 
unpaid portion of claim admitted by the Government.”

"20. (1) Where any person has failed to insure as, or 
to the full amount, required by the Ordinance and has 
thereby evaded the payment by way of premium of any 
money which he would have had to pay but for such failure 
the amount evaded shall be determined in accordance with

161

The Scheme has also been 
certain materials of factories”

following shall be substituted.fls-
“J9.

words “and flues”, the 
shall be substituted.

“property” shall

SEVENTH SCHEDULEannum
(See Rules II and 20)

Where the Special Officer, War Risks Insurance, has 
reason to believe, that the owner or occupier of any property 
insurable under the War Risks (Factories) Insurance, Ordi
nance, 1942 (No. XII of 1942), and situate within the 
over which he is authorised to act, has failed to insure 
as, or to the full amount, required by the Ordinance, and 
has thereby evaded the payment, by way of premium of 
any money which he would have had to pay but for such 
failure, the Special Officer may serve on such owner or

area

the Seventh Schedule to these Rules.
(2) Every person against whom a determination has

been made in pursuance of sub-rule (1) may within the . . . , . , ,
period land down in the Seventh Schedule to-these Rules, “cfPler, a ™ c?- VeqUT^ lum (1)fl * sh"W '°\a

date and at the time and place specified in this behalf why
he failed to insure the factory as, or to the full amount,
required by the Ordinance, and further (2) to produce

i T r, rv . o i n i before the Special Officer on such date anv document or
1. In the hirst Schedule- other evidence in support o£ his case.
(а) for the brackets, letter and words (b) Plant, and 0 TT ' i • 1 iMachinery”, the brackets, letter and words “(61 Plant, 2. lipon cause being shown and after giving the defaulter 

vr J u n , u t-u . * an opportunity of being heard in support of the cause, theMachinery and Materials shall be substituted Special Qffic* shall *cord his op^on on the in8U^ble
(б) under the second proviso for the brackets, 1iettei a,d ^ ^ fche properfey in accordance with rule 7 of the War

words (a) for the fist one . ousanc nipe , _ ,7 Risks (Factories) Insurance Rules, 1942 and shall, by an
, per cent of any loss or damage, wncievei g _ > order -;n writing, determine, on the basis of such value the

the brackets letter and words (a) oi J P amount of premium, if any, payment of which has been
any loss or damage or such sum as is speci ec • evaded by the defaulter. I11 doing so, the Special Officer
hsks (Factories) Insurance Rues, w lcievei 1 0 ^ shall take into consideration such information as lie may

khnll be substituted. have leceived in accordance with section S of the War
2. In the Second Schedule ,, , •. Risks (Factories) Insurance Ordinance after giving the
(а) in condition 11 for the woid cone 1 1011s , e \ 1 defaulter an oportunity to explain the same.

condition shall be substituted. 3. If an owner or occupier fails to show cause against
(б) for condition 13 the following con 1 ion s 1a c notice issued under paragraph 1 the Special Officer shall

Substituted, namely : . make assessment to the best of his judgment and deter-
13. The insured shall hear, in respect o eaci c aim, mine on the basis of such assessment the amount of pre- 

jwenty per cent of the loss or damage or such sum as may irdum payment of which has been evaded by the defaulter, 
r® specified for the time being in the W ar Risks (Tactones) ^ AVhen any sum has been determined in accordance 
insurance Rules, whichever is greater. , with paragraph 2 or 3 the Special Officer shall send to the

6. In the Third Schedule— _ i defaulter a copy of liis recorded opinion, duly certified by
(a) for the words “Plant and Machinery wherever they ^-im and serve on him a notice of demand specifying (1)

uccur, the words “Plant, Machinery and Materials shall ^ amount payable by him, (2) the date within which
lie substituted. . , . . shall be paid and (3) the Government Agent to whom itj

((*) under the heading “Part A— Form of Application -- de pajd.
. (0 before the entry “W'hat is the nature of your interest ^ ,\ny person against whom a determination is made in 
lr‘ ^e property”, the following shall be entered, namely {,ccordance with paragraph 2 01 3 may appeal to the

♦became Government of India in the Department of Commerce *
within thirty days of the date of receipt of the notice of 
demand.

6. Where a determination is made against more persons 
than one in respect of the same factory every person pre- 

appeal shall do so separately and in hia own

appeal to the Central Government whose decision shall be 
final.”

II. In t*he Schedules annexed to the said Rules : —

which property to be insured camodate 
durable
,nt£«*i8tence7» , , • ,

fil) the asterisks before (he entry ‘ Date from which 
France is to commence” shall be omitted. . . .
s for the asterisk, and the footnote beginning with erung a., 
* Words “Here enter the 1st April 1942 it the application name.

on

in

Ui
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IVTHE102 --------  • -r iations 1924, tho Central Boilors Board is
7. An appeal under paragraph 5 or 6 above shall contain ^ggrs ’ The London and Lancashiro r °as°d to

all material statements and arguments relied on by the re g England, as an authority Cnm ^Uraiw

stt»£-*-. - F““11 —• ^
preferred through the authority against whose oidei the i cgi W. q LAMARqtt ~r
appeal is preferred. Secretary, Central BoU^

8. The appellate authority shall consider— Annual 1943 Crs Qr.;
(o) whether the facts on which the notice of demand was .

based have been established, and No. 18162-Com. (C). ;Thc following notification r
(b) whether the sum determined as payable is exeessne, (Government of India in the Department of Labi?* 

adequate or inadequate, . republished for general information. Ur ^
and after such consideration shall pass such order as it By 0rder of the p
thinks proper. But no order enhancing the amount deter- j g MAB“Pi>Vernot
mined as payable by the appellant shall be passed without Secretary to Q0,first communicating to him the grounds on which sucn n.7,. . JG10 * v
order is proposed to be passed and giving him an opportu- Delhi’ 6lh August 1943
nicy to show cause against the same. The appellant shall yjo. M1055.—In exercise of the powers conferroi 
have no right to appear in person before the appellate section 46 of the Indian Mines Act, 1923 (IV of 1923)
authority.” _ Central Government is pleased to direct that the f0jj

New Delhi, 19th June 1943 further amendments shall bo made in the notifications
No. 27-W. R. T. (F;/43—In exercise of the powers con- the Government of India in the Department 0f j? of : 

feiTcd by section 15 of the War Risks (Factories) Insur- M1051, dated the 20th January 1938, namely L^011” ! 
anea Ordinance, 1942 (Xo. XII of 1042;. the Central In the Schedule annexed to the said notification"
Government is pleased to direct that the following ‘,lon—
further amendments shall be made in the War Risks 
(Factories) Insurance Rules, namely : —

In the third column of the Form set 
Fifth Schedule to the said Rules—

(/) in item 1, the words, figures and brackets “and also 
ol Loss Assessors appointed under rule 14(2)” shall be
omitted ; and

(//) in item 5, after the word 
figures and brackets “and remuneration and expenses of 
Loss Assessors appointed under rule 14(2)” shall be 
inserted.

Anient

bv

«,... statu-—-
Joint Secy, to the Govt, of Infoa ; 

The 25th August 1943
Nn 18164-Com.(C).—The following notification of tho 

Government of India. Finance Department (Central 
Revenues), is republished for general information.

~By order of tho Governor 
J. E. MAHER 

Secretary to Government

4,

“Scheme”, the words

New Delhi t lCih July 1943
No. 20-W.R.I. (F)/43—In pursuance of sub-rule (2) of 

rule 14 of the War Risks (Factories) Insurance Rules. 
1942, the Central Government is pleased to direct that the 
following further amendments shall be made in the list of 
lecognised Loss Assessors, published with the notification 
of the Government of India in the Department of

Customs

Simla, 14th August 1943
No. 18—In exorcise of the powers conferred by section 

19 of the Sea Customs Act, 1878 (VIII of 1878), the 
Commerce, No. S-W.R.I. (F)/42. dated the 9th May 1942, Central Government is pleased to direct that the following 
namely :— amendment shall be made in the notification of tb

To the said list, the following entries shall bo added, Government of India in the Finance Department (Centra! 
namely :— Revenues), No. 15-Customs, dated the 1st March 1941.

”294 Mr. G. A. Stott, C/c General Electric Company, namely:—
Lahore.

295. Mr. F. G. Stapleton. Cjo William Jacks and Com
pany, Lahore.

290. Mr. A. Rutishauser, C/o Volkart Brothers, Lahore.
297. Air. Dharam Singh, C.E.E.E., A.M.I.S.E., Engi

neer and Architect, Amritsar.
RESOLUTION 

War Risks Insurance 
New Delhi, 19th June 1943

No. 28-W.R.I. (10/43—The Government of India are mi
pleased to appoint Sir Vithal N. Chandavarkar as a mem- ie ^ l August 1943
her uf the Advisory Committee representative of commer- p 18166-J.(C).—The following notification of tl
eial and industrial interests constituted in the Resolution Government of India in the Finance Department (Cento 
of the Government of India »n the Department of Com- Revenues) is republished for general information, 
inerce, No 13-W.R.I (Fs/43. dated the 27th February By order of the Govern
1!m' J. E. MAHER

Secretary to Governme-

In the said notification-, for the words “ other thai 
Burma ” the words “ outside India ” shall be substituted

M. SLADE
Joint Secretary to the Govt, of Indi

LAW DEPARTMENT
NOTIFICATION

Order—Ordered that the Resolution be published in the 
Gazette of India for general information. Chemical Establishments

a"L °'M" «» c“io."~TTifflrX”S™.8rssrisB“rt' “ "**** “rr'7«„01. tesissr&sss'Sw"
J- E. MAHER ^ntswthwCelltral Excises and Salt RcvenllC Ju '<

Secretary to Government oZ™ *ort?’West?™ and North-Eastern India and in 
New Delhi, 5th August 1943 pj? Factory, Ghazipur, are Chemical Exanun

No. 912-A.—In pursuance of clause (b) of regulation 2 nment-
of tho Indian Boiler Regulations, 1924, the Central Boil

K. G. JACOB 
Dy. Secy, to the Govt. °J

ers
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